
IN THE CENTRAL ADMINISTRATIVE TRIEUNAL~ JAIPUR BENCH~ JAIPUR. 

c.P.No.29/9~ Date of croer: .:LsfnL~ 
Munshi Lal Jatav- S/o Vijay Singh~ working as Shunting 

Jairac5ar~ R/c Near Satieh Betel~ Ehiir J.V.ianciq Dac5warap 

Kcta Junction. 

• •• Petitioner. 

Vs. 

1. L.R.Tahper~ Divisional Railway Manager~ Kestern Railway~ 

Kcta Djvisicn~ Kota. 

2. S.K.Agarwal~ Chiei ~crks Managerq Western ~ailway, Kcta 

Division~ Kota. 

3. Ganga Ram Sharira~ Sr.Section Engineer~ Yare Shcp~ 

Western Rajlwayp Kota Division, Kota • 

••• Responc5ents. 

Mr.P.V.Calla - Counsel icr the petitioner. 

Mr.R.G.Gupta - Counsel fer reepcnc5ente. 

CORAJ.V.i: 

Hcn'ble Mr.S.K.AgarwalQ Jucicial Meirber 

Hon'ble Mr.N.P.Nawani, Acrrinistrative Meirber. 

PER HON'BLE MR.S.K.AGARWALq JUtiiCIAL MEMBER. 

an application uncer Sec.l/ cf the. 

Acminietrative Tribunals Act, l98!:l• ari.eJng out oi an order 

passed in O.A No.l83/99 cat~c 22.4.99. 

2. This Tribunal viae or~er c5atec 22.4.99 in c.A No.J83/9~ 

issuec·directJone as oelcw: 

"Issue notices to the reeponcente regarcing acmieeion 

returnable on 6.~.1999. No~icee shall be given c5asti to 

the applicants for service upon the reeponcente. 

In the meantJire the reeponcents aie oirectec not to 

revert tne appl~cants Iro~ the poet of Shuntjng Jarraoar 

if they co not alreacy stance reverted frcrr the post~ 

till the next cate. May be Jietec5 ior acmiesion on 

6.5.1999." 

3. It ie statec by tne petitioner that the reeponcente have 

eho~n scant regarc to the orcer passec5 by this ~ribunal anc5 

wilfully anc c5eliberately cieobeyec5 the croere of tne 

Tribunal by not paying the salary of Shunting Jairac5ar to the 

applicant although the work of Shuntjng Jarradar was taken by 

the ree~onc5ente froir the applicant. Therefore, a prayer 

been Irace to punJeh the opposite parties fer conterrpt. 

has 

4. Reply to the ehowcauee was filec by the opoeite partJes. 
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t ·is s~ate6 in the reply that before the interim order dated 

22.4.~9 was passed~ the applicant had alreaoy been reverted 

back tc the pest of Senior Pointswan. It is also stated that 

the responaents'have highest regards for the Tribunal ana its 

order ano they cannot even think in fJ.out i ng the orders of 

the Tribunal. 

5. Heard the learned ccunsel rcr the parties. 

6. Disobedience of Court's order constitute contempt only 

when it is wilful, or deliberate. lt is the outy of the 

applicant to prove -that the action o! ihe all~ged contewners 

to cisobey the orcer cf this 'l'ribunal was intentional. If 

thjs is net provec, then jt can be said that applicant fail~a 

tc establish the contempt against the alleged contemners. 

Merely that tne allegec contemners did net comply with the 

orders of this 'l'ribunal ·in time ie not sufficient unless it 

is proved that the delay intentional or deliberate. 

6. In the instant case it is mace clear that the.order of 

reversion was already is.e:ued by the respondents on 15.4.~9 

before the impugned interim order dated 22.4.99 was p~ssed by 

the Triounal~ But the applicant was en leave from 6.4.99 to 

24.4.99 and 25~4.99 being Sunday the applicant joined only en 

26.4;99. ·It is also adm1tted fact that a copy cf the interirr 

order dated 22.4.~9 was served upbn responcent No.3 on 

29.4.99. It is stat~c by the learned counsel for the opposite 

parties that difference- cf salary fci the work cone on the 

post cr- ::;hunt 1 ng Jamaaar has al-ready been paid t c the. 

appl~cant · vjce order dated 24.8.99. Therefore• he submits 

that in no way ca ee . of contempt of this 'l"r i bunal 'e · order 

cateo 22.4.99 lE mace out. 

1. On t~e ether hand the learneo counsel fer tne petitioner 

submits that the applicant has coromited wilful and deliberate 

cisobecience of thjs Tribunal's order catec 22.4.99~ 

therefcre 1 case cj contempt has been ~ully established 

aga1nst them. 

8. We have given thoughtful consideration tc the rival 

contentions of both the· partie·s and alec perused the whole 

reccra. 

------- -- ---------------
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~. In view of tne legal poeition ae above and jri the Iacte 

ano circuroetancee of thie caee~ no wilful or oeliberaLe 

diecbeoience cf thie TrJbunal'E oroer oated ~2.4.9~ could be 

eetablieheo againet the oppoejte partiee. 

10. We~ Pet it ion ana 

noticee ieeued againet the oppceite partiee are nereby 

distargi. 
~ 
(N.P.Na~~ni) 
Merober (A) • Merrber(J). 


